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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
BULLETIN PART-II
(General information relating to legislative and other matters)

Friday 14" March, 2008 /24" Phalgun, 1929 (Saka)

No.243
Hon. Members are hereby informed that notices for 36 resolutions

were received by the Assembly Secretariat till the last date of receipt of
Private Members Resolutions i.e., 13" March, 2008. The following three
resolutions have been selected on the basis of balloting. On the
recommendation of Committee on Private Members Bills and Resolutions
these would be taken up for discussion on Friday, 28" March; 2008.

S.No. Name of M.L.A. Text of the Resolution

1. Shri Vijay Jolly This House resolves that absolute
clemency be given to the people of
Delhi for all commercial activities
running in all the regularized and
unauthorized colonies, villages and Lal
Dora Extension, so that permanent
relief from sealing can be provided to
the people.

2. Shri Bheeshm Sharma | This House resolves that out of the total
Budget of Delhi, Budget for
= development of Trans Yamuna be
allocated in accordance with the
proportion of the population, so that
comprehensive development of the area
can be achieved.

3. Shri O.P. Babber This House resolves that for receiving
the financial assistance from social
welfare Department of National Capital
of Delhi, the condition of two years
registration with employment exchange
for disabled persons be removed.
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